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GOVERNMENT OF UNION TERRI-
TORIBS (AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): Sir, [ beg to move*:

“That the Bill further to amend
the Government of Union Territo-
rieg Act, 1983, be laken into consi-
deration.”

When the Government of Union
Territories Act was enacted in 1733,
Scheduleg Castes and Scheduled
Tribes had not been notified in rela-
tion to Goa, Daman and Diu. Hence,
no provision could be made at that
stage for the veservation of seats for
these communities in the Assembly of
that Union territorv. Scheduled Castes
and Scheduleq Tribes were notified in
relation to Goa, Damon and Diu in
1968 and their pﬂpu]‘-ﬂjan figurey based
on the 1971 census biecame available
in April, 1972, i e, after the last Gene.
val Elections to the Assembly Now
that the population figursq are avail-
able, this Bill has been brought for-
warg to amend sub-section (4) of sec-
tion 3 of the Act to provide for reser-
vation of seats for the Srhaduled
Castes and Scheduled Tribes in the
Legislative Assembly of Goa, Daman
and Diu. Certain consequential
amendments are a'so proposed in the
Bill to sub-sections (3) ang (6) of
gection 3 The delim:tation of
Assembly constituencies in Geoa,
Daman and Diu has, on the basis of
the population 3t th: time of
the 1071 census already been done
by the Delimitation Commission. This
Bill, therefore, proposes to empcwer
the Election Commissior to determine
the number of seals t2 he reserved and
to specify the constituencies of the
Assembly to be reserved. No Sche-
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duled Tribes have been not in
Pondicherry. nmm;:d ta
ﬁfadu]u'lﬁhiaaeﬁma(d} has
been retairied waile proposing the
revised version of that mb-nei?l’nn

Sir, this isg & small Bill which has
been brought forwurd with a view to
promoting the -interests of the weaker
sections and I hope that it will be
supported by all sections of thix
House. I commeng this Bill to  the
House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Government of Union Terrto-
ries Act, 1983, bo taken intp consi-
deration.”

Shr; Kathamuthu,

**SHRI M. KATHAMUTHU (Naga-
pattinam): Mr. Chairman, Sir. on
behalf of my party, the Communist
Party of India and on my own behalf,
I welcome the Government of Union
Terrstories (Ainendment) Bill, 1976.

Sir. this Bill seeks to providz for the
reservation of «datg for the Scheduled
Casteq and Scheduled Tribes in the
Legislative Assemblv of the Union
Territory of Goa, Daman and Diu and
to empower the Election Commission
to determine the number of seats to
be so reserveq anq the constituencres
in which those seats :hall be reserved
As no schedulzd tribes have been
notified 1n the Union Territory of
Pondicherry, the provision for regec-
vation 1in the parent Act ig also being
deleted through this Bill,

While welcomung the fact that the
scheduled castes and the scheduled
tribes of Goa, Daman and Diu are
getting the opportumity of enjoying
the constitutiona] rights, I have to
bring to the notice of the hon. Minister
of Home AfMairs ohe or {wo relavant
issues. Sir, the Union Territory of
Goa, Daman and Diy wag liberated in
1961. Being comparatively a small
area, an emergency census could have

*Moved with the recommendation of the President.
*oThe original speech was delivered in Tamil
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been conductad to fing out the papuls-
tion of Bchedulegq Castes and Sche-
duled Tribes. If tha! had bsen done,
even in the 1867 Ceneral Elections
resecuation of seats in the Legislative
Asgemnbly of the Unigon Tarrltory for
the Scheduleq Casteq ang the Schedul-
ed Pribes could have deen made
These downtrodden people could have
got their representatives jn the
Asgembly as early as 1967, This thing
need not have been delayed till now.
I would only say that this inordinate
delay could havg beep av-orirgq by
taking prompt steps much earlier
Though it has hecoma helatedlv, vet
T welcome this meafura since the
scheduled castes and the scheduled
tribes are getting their constituional
rirhts. 1 strese the need for t: king
such steps as are nceded in tnis mat-
tar without such inordinate delay

Here, 1 would like fo refer tn the
Union Territory ¢* Andaman and
Nicobar [slands. Though there i ro
Ass~mbly there, yet there yre mary
Commitiees I am <rry to state that
thr representation for the Schaduled
Castrg “n? the Scheduled Triteg 1<
not there You know, Sir. that such
people from We:st Bengal, Tamil Nadu
and Kerala have also gone and settled
there. Though they were enjoying
thig constitutional right in their home
States, they are now heing denied this
constitutional right in Andaman and
Nicobar Islands. I have to regretfully
point out that this comtitutional pro-
tection 1s being denied to them.

18.00 hrs.

While we are lavines arent emshasic
on the implementation of 20-po'nt
programme, it i regrettahle that the
besic programmes which have 'een
already accepled nre either not hen
implemented or there is unconsmnop-
able delay in their implementation. 1
would like to emphasizse that concrete
steps musst be taken to hmplerment the
slready accepted programmes, consti-
tutionally or otherwise, for the wel-
fare of tha acheduled castes and the

acheduleg tribes.

With these words, I support the
Government of TUnion Territories
(Amendmyant) Bill.

SHRI BIREN DUTTA (Tripura
West): 1 support thiz Bill. For a
long time the Scheduled Castes and
Scheduled Tribes of Pondicherry, Goa,
Daman and Diu have not been given
their que share in taking part in their
legislature. It cannot be without any
reason that this omission was there.
Thera are some people who are
against it. Even in the Centre there
are certain people who do not like it.
When the law wras firs enacted, why
have they not been declared? Now,
even nfter giving these rights, [ am
auite apprehensive i? they will get
their proper representation. We have
got 30 many reports from the commit-
tee of our own ITous; that the Scae-
duled Castes and Scheduleg Tribes do
not get their du~ <hars in various zer-
vices.

Then. Sir. delimitation of constitu-
encies is done according to some -~e-
cullar principles, Whera there is a
concontration of Schoduleg Castes nr
Scheduled Tribes neople, they are
split intp two or tires constituencies
and they are made reserved seats
for these peonle The candidates who
eet elected fro~— thexy constituences
are electeq bv a majoritv of non-
Scheduled Cast» or non-Schadulzd
Tribe people Although they helorg
to one contiguous area they are split
un intp many terri‘ories in such p way
that the non-Scheduleq Caste or non-
Scheduled Tribe peopls prevail in the
vatine. I do not ¥now whether our
Minister who is piloting this Bill
knows about these fa:ts.

§9, if you really like the Scheduled
Castes people to hava their rights and
to have their reserved seats, voL must
Inok intg this and see that they get
one of their own men elected and they
should not be split in such a way that
the majority members of non-sche-
duled caste people elect one Schedul-
ed Caste member.
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[Bhri Biren Dutta)]

Sir, I have nothing to say against
this BilL It {s a welcome megsure
and I support it.

wrarc eyt fag aaft (wadege)
Yyl e, g N fewr—madds
urw gfym fey wimedre fam,
1976—aa frar war R, wwifw
oy wgy vzt & v B, Ifer €7 -
AET TFI WqTT0 & WIF A 1 ATEAT
AT FTET WX RVLEY IS W
g feg gt ¥ & wrar f—
e ATy w1 §AwT, faaaw fge
#——TgT IT TATET ATXIX AEGEE Z1E5T
o deRrr SR W Y | TF avy
A% wy soht 2—%xw faw ® ow
aTE A1 WY F Awrzaa-fag 4 S
®I—AW HAAT AT TFIA WK
wegee greew & §— @@ fear §, 34
w1 ot €1z faadr afgs, wfwx g38
AT U9 T qg ¥® S o @ o
WY ¥ IAT [I% AEARS QT
Quex vz §—

“Opportunity is also being availed
of to delete the provision for reser-
vation for Scheduleg Tribes jn the
Legislative Assembly of the Union
territory of Pondicherry since no
such tribeg have bheen notifieq in
relation to that Union territory.”

N a2 fE or s
DA ITE Az D 2, Hfww
e s wx fedt fra §1 Sy
T A aga drw wan v AT wfgy

WTIA €96t 1971 ¥ a7 fend
quagfem &1 gz N1 e g foz
ot & wgur fr sz wred g9 97 fawre
afsniN e sfidar g fw
TR FIOSF 4 4 X5 foT Y
THOT 3T IC Jud § XHT w7 qug

oy | Wi oy wAwT gy e wgt
deger ey § o |
v sfawr  wdvw Wiz
wfwiy deda’ won § 0 xEd
 Trre fiesr WY wradteny oY
wrft & 1 T ¥ wrowy A
wfer
ag o wgar § fv gfagw
B WY T &L | W9 w
& 1 oW ae vorw § o gEdr
gl Wik dfix ¥ ¥fme
| ¥4t xaet fodt ax ®1 a9 T a8
W § ? gl waer wwf Ao wed
T gm R ? X wgar § .
gfage zfzda WY o & #T 0

33, 47

oy

& w=r # aft =g wgar g T
T A EIN W9 ¥ IW { TN {wly

# arqg aFfY i arfe | ¥ Wkt &
arq % gx faw &7 g%4a F@E |

THE MINISTER OF STATE IN TIE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
Certain points have been raised by
hon, Members and I will try to deal
with them, It has been sald that only
Harijans and Scheduled Castes should
vote fur the Schuduleg Caste Member.
1 think the entire House knowg and
every Member would know that the
Father of the Nation. Mahatma Gandhi,
went on a fast that there should not
be any separate electorate. We all
stand by it. The Britishers wanted
that there should be separate eleclo-
rate for scheduled castes, muslims and
others but Mahatma Gandhi was
against it snd fought against it. The
policy of the Government of India is
that there should not be any separate
electorate. We stick fo it. We only
reserve the constituency but all the
people will have the right to vobe for a
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member; however they can only elect a
scheduled caste member from the
constituency.

About delay, I said in my opening
speech that the Umon Territones Act
was enacteq only in 1963. The sche-
duled castes und scheduled tribes were
notified in Goa, Daman and Diu onlv
in 1968. It was in 1971 that census
was there. It cannot be said that the
rights of scheduled casles were denied.
In fact, in the last Assembly, Govern-
ment exeicised their power of nominn-
tion t¢ nominate a scheduled caste
member In Goa a scheduled caste
member Shri Kamble was nominated
for the last Assembly in Goa. Aboul
Pondiche;ry we have reserved this o1
the total population of 4,71,707. the
scheduled caste population 15 72.4921.
There 1, not & single scheduled {ribe.
So we thought, when there 15 not even
a single scheduled tribe. it is no use
to provide a seat for the scheduled
tribe That 18 all, For scheduled
ca<tes we have provided seats Qut
of 30 members there. 5 scheduled casle
members were elected to the Pondh-
cherry Assembly and we are seeing to
it that the rights of scheduled castes
and <rheduled tribe: are looked after
properly I request that thi. Bill may
be passed.

MR CHAIRMAN: The question 1s.

“That the Bill further to amend
the Covernment of Union Terntories

Act, 1963, be taken mto considera-
tion.”

The motion was adopted

MR. CHAIRMAN: Wc now take up
clause by clause consideration, There
are no amendments to clauses 2 and 3.
The guestion is:

“That clause 2 stang part of the
Bill",

The motion was adopted.
Clatse 2 was added to the Bill.
Clawse 3 woe added to the Bill

Code of Civil Proc.
(Amdt.) Bill 242

MR. CHAIRMAN: Ths question is:

“That Clause 1, the Enacling For-
:l’uh and the Title stand part of the
u-.

The motion was adopted,

Clause 1, the Enucting Formula and
the Title were added to the Bftl,

SHRI OM MEHTA Sir, 1 move:
“That the Bill be passed.”
MR CHAIRMAN. The guestion is:
“That the Bill be passed.”
The motiwon was adopted.

16.11 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

MR. CHAIRMAN. Now we take up
the next item—the Code ot Civil Pro-
cedure (Amendment) Bill. Dr. Seyid
AMuhammad,

THE MINTSTER OF STATE IN
THE MINISIRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR V.
A. SEYID MUHAMMAD): Si, I beg
to move;

“That the Bill further 10 amend
the Code of Cnn:l Procedure, 1708,
and the Limitation Act, 1463, as re-
ported by the Joint Committee, Le
taken into consideration™

Sir, you are aware that the Code of
Civi' Procedure (Amendment) Bill,
1974, as troduced in thig hen'ble
House, was referred to a Joint Com-
mitlee of both Houses of Parliament.
After exarunation of the Bill in depth
in the Lght of the memoranda and the
evidence received by it, the Joint Cum.
muitee have suggested certain changes
in the Bill

Sir, you are aware that there has
been persistenl demangd for judicial re-
forms with a view to expediting the
disposa] of suitg and proceedings. The
matter was considered by the Law
Commission in its 14th Report, but in



